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Jabalpur, this the 17th day of January, 2003.

Hon'ble Mr .Justice N.N.Singh- Vice Chairman
HDn'ble Mr.SaTweshwaT Jha- Mettber Udranv.)

Bhagchand Kol son of Qovind Prasad
Kol, aged about 34 years, S/o M^egaon,
Purani Basti, west Land, . -.APPLICANT
Jabalpur, Talasil & Drstt. Jabalpur (IP)

(By Advocate— Mr.IdC^Dwivodi)
versus

1. Union of India through
Secretary, Ministry of Defence,
New Delhi (India)

2. Ctomraandant,
506, Army Base workshop, post .rESPOKDENTS
BOX NO .41, Jabalpur-482 005.

order (oral)

Heard. The ̂ pllcant has q?proached this Trtounal

through this 0.A, challenging the order of the re^ndents,
a copy of which is placed at Annexure 1^4, whereby his
services were terminated. It is observed that his
representations submitted to the re*«ndents in this
regard have b een considered by the r e^ndmts. They
have also considered the legal notice^ which the
applicant had served on the re^ondents ,vlde reply
of the re^ondents, a copy of ttoich is placed at
Annexure

2. On perusal of the rqply of there^ndfflts. it

\ t, ig observed ttat they have not assigned any reason,
they have/^fed to the appointment order, in vtolch
there was a provision that^ appointment may be terminated
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at any time without any notice and without assigning any

reason. However, ji the ends of justice, the e^licant

;^ould have been apprised/the appropriate reason why

the services of the applicant were terminated, the

reply of the respondents is absolutely cryptic and does

not give any cogent reason for termination^^^fce services
of the ̂ plicaat^ Ws are of the view that it would be

appropriate to dispose of this at this stage while

hearing on the point of admission with directions to

the respondents to re-consider the matter on the basis

of the facts, which have been submitted by the applicant

throu^ his represaltation and dispose It of by issuing

a reasoned and speaking order to the applicant within

a period of one month from the date of recesipt of this

order, with this, this 0#a« stands di^osed of.

(Sarweshwar Jha)
Maodoer (Admiv*)

h-i>/ ̂
Oii,N«Singhj
Vice"* Chairman
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